
                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No. 854 of 2021 

GR Case No. 1372 of 2021 

U/S-379 of IPC R/W Sec-21(1) of Mines and Minerals 

(Development and Regulation) Act, 1957 

 
ORDER 

12.07.2021  

Ld. Advocate of the petitioner has filed hazira. 

Report as called earlier vide Order dated-24.06.2021 

regrading zimma of Coal is received today from the I/O 

concerned.  

Also seen the Petition No-395/21 filed by petitioner Sri 

Sadananda Tahbilder praying zimma of 27.58 MTS 

loaded in vehicle bearing No-WB-59/B-8428 which was 

seized in connection with this case contending that the 

petitioner is the owner of M/S Tahbilder Brick Industry, 

N/A, Parahkuchi, Sarthebari, Barpeta, Assam, 781307. 

The petition vide No. 395/21 submitted in support with 

an affidavit and documents of e-Way Bill and Tax 

Invoice.  

Heard both sides and perused the petition with case 

record.   

On perusal of the report submitted today by the I/O SI 

Bhargab Borbora I/C of borghat Police Outpost under 

Tezpur PS, it disclosed that he had seized the vehicle 

bearing Regd. Nos- AS-01/HC-0974, Regd. No-AS-17/B-

2529 and Regd. No-WB-59/b-8428 along with coal 

amounting to 25.81 MTS, 25.45 MTS and 27.58 MTS in 

connection with this case and the aforesaid coal   

belongs to the petitioner. The said report of the I/O 

makes it crystal clear that the petitioner named Sri 

Sadananda Tahbilder owner of M/S Tahbilder Brick 

Industry, N/A, Parahkuchi, Sarthebari, Barpeta, Assam, 

781307 is the owner of said amounting of coals and the  



                                    

12.07.2021  

same was brought from Prabhas Patowary and the 

aforesaid coals are not required for further investigation 

of this case.    

Therefore, considering the report of the Investigating 

Officer, this Court not finds anything upon which the 

prayer of the petitioner may be rejected. Accordingly, the 

prayer of zimma of aforesaid seized coals filed by the 

petitioner is allowed and the I/O sets at liberty to hand 

over the aforesaid seized coals in favour of petitioner, 

named, Sri Sadananda Tahbildar after proper verification 

of his identities and also after proper verification of the 

valid documents of the said coals.     

The I/O shall obtain a PR bond of Rs. 20,00,000/- (Rupees 

Twentyy Lakhs) each from the petitioner. The I/O shall 

submit a report of compliance of handing over the seized 

coal before this court within 07 days.  

The petitioner Sri Sadananda Tahbildar sets at liberty to 

take zimma of the seized coal from the I/O on 

furnishing proper identity of ownership of M/S Tahbilder 

Brick Industry, N/A, Parahkuchi, Sarthebari, Barpeta, 

Assam, 781307 on condition that he will co-operate with 

the I/O till the I/O concludes his investigation.  

The petitioner is directed to hand over all the 

documents appearing personally before the 

investigating officer.  

Let a copy of this order be furnished to the petitioner 

free of cost. 

Let a copy of this order be send to the I/O through the 

O/C of Tezpur PS.      

 

    Sri N. J. Haque 
Chief Judicial Magistrate 

                Sonitpur, Tezpur 


